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Hon'ble Srat^Lakshmi Suaniinathad,, Membar'(3}
Hon'ble Shri KstRuth.ukiimari nanber (a)

Shri Uttaff! Singh
S/o Shri Chandan Singh,
Ex-Booking Clerk,
R/o P-62, Krishna Uihar
nsar Primary School, Neu 0eirii-4l

(Mone for the petitioner )

Vs.

1. Shri V.K. Aggarual,
Genl.Flanagar,
Northern Railuay
Baroda House,
N8u D8l hi.

2. Shri I.P, S, An and.
Divisional Railway f'lanagsr,
Northern Railway,
State Entry Road, Neu Delhi,

(None for the rsspondents )

Patitionsr

# FIsspond ant s

ORDER fORflldi

(Hon^ble Smt,Lakshmi Suaminathan, Member (j|

None for tha applicant evan.on the second c.ali.,

Nona for the respondents sithar. It is seen that .none n t
QU Q nappea.r8a for tha pstitioner'/on the pjs/ious dates i.e,

26,9.96 and 14. 10,1996,

In the above circumstances, fchi P, is dismis^acf

for default and non prosecution. Notica, discharged,

(Smt.®Lakshmi Syamlnathan)
Manbsr (3)

( K, nu ar)
Warab er ( a)

sk




